."',tO-Palampja-r, said to be in the Jdmmu region, vide the
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CENT RAL ADMIN 15T RAT IV;.. TRIBD JI“\IAL
, JODHPUR _;E"ICH JCDHPUR
\ ’ ° -
Date of order :22.1.2001

 0.AWND, 38/2001

_ TQavmdra Nath A(mlhotrl S$/0 Shri Shanker Datt Agn:hotrl
Age 47 v ‘“arS  PGT It& rana, rR/0 T@ndrlva vldyalayabtaff

oua rte rs ,1 garana (Alwa r)

.. '.... LY Appl iC:-L!‘it .
L . versus -
1. ~  FXendriya vidyalaya Sangithan through- its
Joint Commissioner .(.Eidmn),.'/KvS,18,'In:§t‘itutliohal_'
Aread, -Sh‘a]:x'id Jeet S‘ingh Marg, New Delhi 110 016.

2+ - Asstt .Commigs ioner, ~Ken<:‘irf¥iy§t,vié,yalé§a Sangathan,
’ : Regional.OfficA:e:» 92, Gandhi Nagar Marg, Bajaj
Nagar, Jaipur. ‘ -
3. ~_Abraham cﬁacko, Brigad iaf, 20 Infantry Br igade -

-and Chalirman, Kendr‘iya Vidvalava, Ttardna
- C/0 56 A.P.0. - 2 CoL
'  eeee Respondents .

, L » seswvseoe ‘ o ’ i '

CCRAM ¢ -
HON'BLE MR.A K.MISRA, JUDICIAL MEMBER

. HON'BLE MR.N.P.NAWANT, ADMINISTRAT IVE MEMBER

/

L N Y )

,

CMr. AJC. Upad’ﬁyay a, Advocate, for the’ appl icant . -

CRDER

PER_HLON'BLE -MR A JK.MISRA ¢

Heard the “learned counsel for the applicsnt.

o,

.- The applicant; has been tfénéfer»r@d from Itarana

~



2. = )
J.mpagned ord@r Arme:x .A/9 ddtad 12 «1.2001. .By an & ndor-
semnt made to the Pr.lnClpf':}l,.KE Qd_r}ya vidvalaw Sangathan
(KVS),Itafér}.a, I‘thc_»z, applicant was directed to be relisved

:'\mmeaiate‘ly-.' The app‘licant' has cﬁalle‘nged the trafzsfer

3

»orde:r on the gromd of hlS 1llness due to arthrltlc study

of hls daughter at KOta for appecarlng 1n P.M.T. and mdla_.
f.lde of respondent No.?.. .

s

3. It is""‘_aile.ged by the applicant ’s that his wife

is. serving at Kanpur and applicant has been seeking his

transfer to a nearby station at Kanpur but has be@.n'trans-

]

ferred to a far dlStant plqce. Therp are alleg atlons of

" malafides agamst ‘c:hﬂa management commlttee ofthc school

‘and‘Spec 1;-1.1ly aOalnSt the resP.ond/ent,N_o\.B « The .transfer‘

’

order has been categy OI‘lS@d as a punitive transfer order-.

4 . We have heard the learned counsel for the

.

applicant and ,cén‘s' idered the applicat ion. -Delp.inq tl{}é

-

course of arguments, it was ‘submitted that the daughter of
the applicant is .studyi’ng_&t Kota and pfeparing for PMD
Examinat ion. This m&ans that she is not living with the '

applicant‘u-.at Itarana at present. There is also nothing -

:on recad to show that the applicant has been refused

adj uStment nearbY'Kanpqr._‘ The Government has --no |

doubt framed a polic‘-y to keep thf’;’“ htisbéind ‘lmd wife at

one grlace but this is subject to avalltdglllty of. post

3 ~and pOsSSs 1b111ty of c‘dj ustm@nt ot nearbv ol\;ce -At prescnt

- when the husband and v ife hcve oeen posted at two dlfferer

-

places, t‘n is Ecctor of hot keepmg hasband r-«nd wife

at one placey " is of no lmportancc% so far as present

transfer is concerned. The transfer matter is more relate

to th"g a,dm‘in ist rat ive ex igencies than the personal

i



convenienoss. - - S R :
’ . . ) ~ B . ' » - P : N i N
S5 . We have also considered thre allégat ions relating

to mala fizi_e., In our opinion, they are not corivincing.»

The allegat ions of malafides should be 8o clear and
:evident‘ on the face of it that no other interg')retiat ion

can be derived'but of the action of the respondents. In

- it

this case, the'a:llezgat_idns o méla fide ‘al're or;ly presump-
-t i\}c_...» .EVen the re-pisese_ntétionlaga. inst-; the {;_rfansfesr order
_has not been made by th‘@..:applicant_. : T,ransf-éAr' is an
e ssentml event of servic&f' carrier and in view of ‘this,
: W.‘#-,- are not 'i_n'cl,‘inedii;o,-issue not ices in the instant \_case“.
The Appiic&_int -is-,f..ree to make a reaprese;ntat:ion for .h_-is

‘adjustment as per his desire. The Application ‘is, there-~

. v

fore, disAmi_sse'd‘ in limine and disposed of accordingly.

€N P JNAWAWMT) : L - (A KJMISRA)
Adm.Member . _ ' _Judl. Menmber

 jrme



